
An Act further to amend th$ Seaward Artillery Practice Atr, 1949. 

BF it enqcke4 by Parliament n the Twenty-fourth Year of the 
Republic of India as follows:- 

:I. (1,) This Act may be aalaed the Seaward Artillery Practice {Amend- short 
ment) Act, 1973. I title and i 

1 
commen- 
cement. 

(2,) lt *all c$me into force o as the Central. Government I 

mq8, bx nptification in the I 

1 

8 of 1949. 2. For section 3 of the Seawarb Artillery Practice Act, l949 (herein- Substitu- 
tion of after i;$$rred to as the Act), the following sections shall be 
new set., 

substitaed, namely : - \ - 

I 
tions for 
section 3. 

I <<  4,. (.2,), T-he Centcal may, by n,otiiication in the power 01 
I 

olqt Q$ seaward artillery prac- Central 

tice over such or periods as may be Govern- 
i 

specified in ment ta 
authorise 

i seaward 
Provided thab-there shall be:gn. interval of at least fourteen days ,,tillery 

between the date of publication -of such notification in the Official practice. 
Gazette and the date of carcying ',out of seawardLal;tilAeq,,practice. 

i 
(2) The Central Government ' hall, as soon as may be, afier the r p~Mi,c~\:ti(tn of a,'notiqqati?n unde sub-seciion ( I ) ,  cause the subs- 4 karjoe. tbqeof .to be pju$li$kkeed- 

\ 

\ 
I 

(a) in some newspaper cirkulating in, and, in the lapgyqge, 
com~monly' understood inj the brea spacified ip the notification; 
and . , 

(.b), in- such other may be prescribed. 
t 

: (F) .I$: :any+ ggestion arises o*. a ;no.ti-fiea-~, . . 

2 :,tipq $qdii su@Fs&ction (1) was . by .swb.~sectimi; 
(2 ) ,  ac:rtificate by the ~olleetor  of -whirhioh th6:npiifiedr 
area is sit+uate that the substance of was so p~bU$.h+:: 
ed, shall be conclusive. 

3A. The Central Government in the Official power to 
Gazette, direct that the power to section 3 delegate. 
shall, subject to such conditions, 
notification, be exercisable also 
be 'specified therein.". 



i z  
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Substitu. 3. For section 9 of the Act, the following section shall be 
tion of substituted, namely:- 
new sec- 
tion for 
skctioh 9. 

*ovber to "9. (1) The CCntral Go ernment day,  by nbtifieatidn in ih& 
make J 
r111eS. official ~ i z e t t e ,  make rules or giving effect to the provisions of this 

Act d d  different rules m y be made for different States or for 
different areas thereof. i 

(2) In particular, and qithout prejudice to the generality of the 
foregoing power, such rules may provide for all or any af the 
following matters, namely: 

- (a) the manner i g  which the substance of a notificati~ri 
under section 3 may b$-published; 

1 ' 
(b) regulating the qse under this Act of the.gotSed area fo~! 

seaward artillery practi&e in such manner as to secure the public 
against danger, and to enable the practice to be carried out with 
the minimum inconvenience to the inhabitants of the area 
affected; 

(c) the minimum rrates at which compensation shall be 
payable under sub-section (3) of section 6, and generally re- 
garding the making of claims for compensation, the procedure 
to be followed by the huthorities granting the compensation, the 
expeditious settlement of claims and the filling of appeals from 
original awards of codpensation; 

(d) the principles'to be followed in assessing the amount 
of compensation to be 'awarded under this Act; 

6 

I (e) any other makter which is required to be, or may be, 
prescribed. I 

i- I 

(3) Every rule made unddr this section shall be laid, as soon as may I 
be after it is made, before eacv House of Parliament, while it is in session,, 
for a total period of thirty d$ys which may be comprised in one session 
or in two or more successive sessions, and if, before the expiry of the 
session immediately followind the session or the successive sessions afore- i 
said, both Houses agree in daking any modifica;tion in the rule or both 
Houses agree that the rule <hould not be madel, the rule shall thereafter 
have effect only in such modjfied form or be of no effect, as the case may 
be; so, h~wever, that any sqch modification or annulment shall be with- / 
out prejudice to the validiw of anything previously done under that I 

rule.95. i .  -. 
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